
Notes of the Registry 	I 	
Orders of the Tribunal 

}Iard Mr. N.R.Routray, IA Counsel for the 

applicant and Mr. R.C.Rath, IA. Standing Cinsel 

for the Respondents-Railways and perused the 

records placed before. 

In course of hearing M. Rath pointed t 

that as per the provision of the scheme for grant 

of A.C.P. to the railway servants, a Screening 

Committee has been set up by the Standing Committee, 

which meets twice a year (during the first week of 

January of the previous Financial YeaL and during 

the first week of July of any Financial Year) to 

process the cases. It is in this connection, Shri 

Rath submitted that the matter may be forwarded t: 

the Committee for considering the rean'es ith 

regard to ACPs, aS 

Having be.rd 	L 	c I of hz; LI 

sides, we dispose of this 3.A,, with direction th'.i 

the application be sent to the Screening Comirtittec 

to be held in the month of January, 2005 to consid.; I 

the case of the applicant. A copy of the O.A. ma 

be treated as part of L:: r 	tat.Ln to ho 

up before the Committto. 

With the observation an direction a 

above, this 3.A* is 	 of at the sae of 

admission. No costs. 

In view of di.poaJ. 	Lhj J,A, t 

admission stae, our earlier order dt.10.12.0 

directin: issuance of notice to the RespOndent3 

is hereby recalled. 
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